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Tho 29s ofJunq, 2026

$o. lg\ In exercbe of thc powers confened by clause (g) of Sub-s€cuon (rA) of
Sccton 15 of thc Mlncs and Mlnerals (Development and RegulaUon) Ad, 1957
(C.ntscl Act No. 67 of 1957), the Ueutenant Governor of tie Unlon Terrltory of
Jammu and Kashmlr ls pleased to make the followlng rules, namelyr

l. Short tltC, €xtrnt aill omrnGn€nqrt.- (l) These rules shall be
called thc Unlon Terrltory of Jammu & Kashmir Mlneol Exploration Trust
Rules,2026,

(2) They shall extend to whole of the Unlon Territory of Jammu & Kashmir
and shall apply to all minor minerals.

(3) They shall come into force on the date of their publicatlon in the Official
Gazette.

2. Dellnldone. - (1) In these rules, unless the context othenrvlse requires.-

a) 'Ad means the Mlnes and Mlnerals (Development and Regulation)

Act,1957 (Central Act No.57 of 1957):
b) th.hF;on, Gov.rnlng Body- means the Chairperson of the

Coveming Body of the Union Territory of Jammu & Kashmlr Mineral

ExdoraUon Trust;
c) 'Ciralrpcrson, Excqrdvs Commlttae' means the Chairperson of

the Executlve Committee of the Union Tfiitory of Jammu & Kashmir,

Mineral Exploration Trust;
d) 'Department' means the Department of Geology and Mining, Union

Territory of Jammu & Kashmir.

e) 'Futtd' meam the fund refened to ln rule 7;

f; 'GorcrnmGif means the Government of Union Tenltory of Jammu

& Kashmir:
o) 'Goutmlm BodY'means the @vemlng b@ of the Trust;

ii 'A-*rUt G- conimle' means the executlve committee of the

Tnd;
g ;i-eimOer, @ucmlng 8ory means the member of the ctoveming

Body of the Trust;

il 'G';bcr, iiiii,u," commttbo' means the member of te

Execuwe Committee of the Trust;
,r -1ilr1*3 GGologlcal Potendtl Altlt' means the mineral.' 

p;;Gi-".Ji--iaZnun"d bv the Geological survev of Indra/

tpa.un"nt of @ology & Minlng, Jammu & Kashmlr from time to

Ume, and
l) 'Tluttr rneans the Unlon Terrltory of the Jammu & Kashmir Minerll
'' gorotiuon Trust refened in rule 3 of these rules'

Govcrnmcntof tlmmu end Karimlr
l.llnlng DcP.ftm.nt
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(2) Words and expression used and not defined in th€se rules but defined

ln the Act shall have the same meaning as assir3ned to them in the

AcL

3 Unlon Tstlbry of J.mmu I l(edlmlr t'llncal Exdoretlon Trust-
Thcre shall be Gtabllshed a Trust at the Union Terdtory ldel to be knourn

as the Unlon Tenitory of lammu & Kashmlr Mlnenl Exploration Trust. The

oblect of $e Trust shall be the phnned developm€nt of the mineral

resor.rrces and ttEk oQlorauon ln the JurMlcUon of the Union Territory of
Jammu and Kashmir.

GoErnlttg Body: ( l)tte Goveming body of the Trust shall corslst of the
followlng namely:-

4.

Member

Member

(2) The Chalrperson of the Goveming body may lnvite any person having

tpdiffi*t"dg" in the field of Mineral Explorauon' Such invitee shall

ffi;; voting-r[nt ln the meeting but he/she shall .be 
entiUed to.;lr;:;li 

r-ituni f"" and other allowances as may be decided by

the @vemment, ftom time to Ume.

5. ExGcuUE @mmtlh: '(1) The Executive Committee of trust shall

consist of the followlng namelY,

Member

Member

t

1 Minister, Mining Deparunent, Crovemment of
Jammu and Kashmlr
Mminlsbative Secretary, Fhance Department,
Govemment of Jammu and Kashmir

MemberAdministrauve s€cretary, Forest, Ecology &
Envlronment Department, Govemment of
Jammu and Kashmir

4 MminlsbaUve
Department,
Kahmir

Secretary,
Govemment of

Revenue
Jammu and

5. Admlnlstrative Seoetary, Minlng Department,
of Jammu and KashmirGo/emment

Member SecretaryDrector, Geologry and Mlning, Govemment
Jammu and Kashmlr

of6

7 Urector Finance, Mlnlng Department,
Government of Jammu and Kashmir

ChairpersonAdminlstradve S€cretary, Department,Mining
lrmKashum ndaJamof

1

2 Dlrector Geology & Minlng, Govemment

Kashmir

of Jammu and

Member

Member

Drector Finance, Mining Oepartnent, Goremment of

Jammu and Kashmir
GeologY & Mining, Jammu, C'ovemmentJoint Dlrector,

of Jammu and Kashmir
4

Jolnt Dlrector, Cto Gshmir, Govemmentlogy & Mining,

of Jammu and Kashmir
5

(2) The Chairperson of the Execuwe Committee may invite any person

i,jrrrg'-tfiiii k""wreage rn-ure field of Mineral Exploration' such

lnvlte€ shall have no ,oung tighi in tie meetlng but he/she shall be

Chairperson

2.

3.

Member

Member
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entidd to recelve such sitting fee and other allowances as may be

declded by the Covemment, from time to time.

6. Frrndonr ol tno @vtmlng Body ertd Exsrdvr Commltbc'-(l) The

Co,rarnf,U body shall hy Jo,vn 0te groad pollcy framewort< for the

functontrg of ttle Trust and rwhw tts worklng'

(2) Thc Govcrnlng Body shall approvc the annual plan and annual hldget

ofhcTrustonure''eco,'nenoetbnsofthcExccu0vecommltteeand
It shlll meet rt l€ast once ln a ycar'

(3) The Erecutfve Commlttee shall manage' adminlster' and suPeMs€ the

Trust and stratt ilso monltor and ranlew the cxpendlture of the Trust

funds at regular lnteruals'

(4) Thc &ecuttue Co.nmlttee shall, whlle dbcharglng tb functlcns' follorr

the policy f6;;rk ;nd Ure itrccttons of the Govemlng Body' from

dme to Ume.

,.condh'dooo'.fundurrdcrt{pTru*-(1)TheGovemmentshall,bv
order, setup . n no ,J"iift-r'Jto u" oriei as the unhn Tenitorv of

lammu & Kashmlr urrltr 
-riritid"n ittt r'na' to be managed by the

Executhre Commlttee of the Trust'

(2) The Trust Fund shall recelve amount to be pald in accordance with the

Provlsions of R;i;- i-;il;ay also receive confibutlons I aid lrom

sorrnces as may be approved by the Execuwe Commlttee'

(3) The Fund shall be udllzed for the objectives and tunctons as specified

ln Rule 10.

& Contrlbutloot b Trust Fund'- (1) The Trust shall have power to open and

opemte bank accornts rn *-o*n-iulnd i tni stma'na bank as spectfied ln the

Second Sctredute to the n**ri'iiliii'iirina.'1.1,rglc (Centsal Act No'2 of 1934)

""a 
i" t"t * of Ule €rcerit lnstuctions of the Gov€rnment'

(2) The Trust shatl communlcate the pardculars 
-of 

its bank account to the

urcctor, G*t"d';Jiiiting,-Go"n'*t of Jammu & Kashmlr for the

PurPccs of recelPts ard Payments'

(3) The Mlneral concessionalres (Minlng lease holders' quarry llcensees and

permlt holders ef,ffi;d;dlq'f]le'' in addition to rovaltv'

tfie cmtributl,on'-t6 it" rrurt Fund in respect of any minor mlner.l

mlned ftom tt" "*. 
inottua / p€rmltted, a sum equivalent !o Yo

percent of ut" t"ytlty ;-Ut" 'lhtO 
mineral' as specified under the

Jammu & x.tn'ri riitimlneral concession' storage' Transportation of

Mlnerals ano prweniion Jiibgat raining Rules, 2016, as amended from

Ume to Urne'

(4) Thc Payment towards tnrst fund under suFrule(3) shall be collected ln

ad\rance aro'g t'il; 
-r,ov"lty 

'nd"' " 
t"ptrat" sub head and depostted in

the account "f 
irust-;il'f any aimuence. ls accrued at the Ume of

assessrnent * 'Jfitty,'ii"'t# 
tiitii u" deposited in the account of

the tsrst immediately'
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(5) Ihe Dlrcctor, Geology & Mlnlng, Got/ernment of Jammu & Kashmir, shall
malntain and update a record of the amount bansfened to the bank
actount of the Trust along with the dab base of royalty, so collected
rnd provHe such lnformatlon to the Trust on a monthly basis.

9. Ofllc. rnd Srnh Ac@unt.- (1) The ofncc of the Trust sh.ll be sftuated at the
Ofllcc of Dlrcctor, Geology & Mlnlng, Go/emment of Jammu & K.shmlr or at such
o$t€r plrce as m.y be determlned by the Executlve Commlttec.

(2) The Bank Account of Trust shall be opened and operated through the
Orector, Geology & Mlnlng along wlth AccounE Off,cer/ Chief Accounts
Ofllcer d thc Mlnlng Dep.rtment or any other officer authorized by the
Execrtlve Commlttee.

10. Obtdvr tnd Funcdon of thc Tru.t- The obJectlves and Functlons of
&e Trust shall be as under:-

(i) b prcFre vlslon and mhslon plans of short term, mid-term and long term for
the planned de\relopmeflt of mineral nesourrces under the Jurlsdlcton of union
Teritory of Jammu & Kashmir and thelr rientlllc / sustainable explo6tion;

(li) to prepar€ a plan for o<ploradon and facllltate exploratlon actMtlesi
(ili) b facllitate geo-physical, ground and aerial survey and geo{hemical survey

of tfie Obvlous Geologlcal Potential Areas;
(iv) to undertake study and advocary of mlneral d6/elopmen! sustainable mlning,

aaopUon of advinced scienttffc and technological practices and mineral

extracton metallurgy;
(v) to organtre capacd-bulldlng progftims for raislng technkal capability of the

Minlng Department personnel;

tril to uriertike research and development ln the ffeld of mlneral anatysis and

tesfing of ores, identfication of associated lmpuriues of rocks and mineral

samples so as to ass6s quality of ores, mlnerals by chemical, physical testing

and lnsEumental anatYsls.
(vil) to lnt6ate acdon to sirengthen and upgrade the Explora6on infrastructural of

the D€partmmt, both physlcal and manpovrer related; 
. . .

(viiD to doreloP the Union Tenitory Mlneral Dlrectory Unlon Tenitory Mineral
' ' 

lU"VC"o-Informatcs Mlneol iesource Information System for th" Yni9l
fentiory and pufting ,p g*bgrt"r and other geo scientiflc data in digital

fiormats in the Public dunaln;

tul to' organlzi *nohop, t"nilnar and conference for the conservauon and
- ' Ooririp*"nt of the ,itin"i"i, Geo-sclence famlllarizafion and promotion of

.ineraf Ua"a lndust es in the Union Territory of J&K;

trl io'Lii"tt"r" ;;;;l ;;"i;tflon ina vatua addluon studies on low erade

mineols;
(xi) b monitor minlng and related actlvities through modem technologiE in the

''-'' Uniot Tenltory oiJammu and Kashmlr;

(dD ;';'tt'inii runa i"t i'itt out"r' p"poto q"t ttt" Govemins Bodv mav

decide, or autho-" *tLJuil'" to'?trtio' t" + necessary or expedient in

the intercst C .on'"'"u-o']-J"'"f opt"nt and exploltauon of mlneral resource

ln the lurbdlcton of ;;i# iirrii"''v "r 
Jammu & Kashmir' not inmnsistent

wfft Ui Provlslons of Ule Act'

U. t{.n.gGmcnt ot tfiG rrust'- (1) Ig "::t?-TIT"l' 
periodlcal rcviews and

prlky;;*6;;i the Trust shall vest wffir the Goveming Bodv'

b
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(3) All dedslons or resolutions of the Govemlng Body shall be made or

adoPEd by consens.s.

In case of any disagreement or dissent, the ruling of the Chairperson,

@\remlng Body shall be ffnal.

The meetngs of the Govemlng Body may be either physlcal or virtual

or by clrculation or by combinaUon of both;

Pro\rided that the meetng by clrculadon shall not apply for adoption of

;;;.tt of the Trust and fo, approval of annual dan, annual budget

and annual report of the Trust.

(4)

(s)

la [G.dtttp ot l,tc Exedvr Contmltb'" (l) The Executve Committee shall

mcet at hast once ln every three months'

(2) The meetlngs of the E<eqrtive Committ€e shall be prcided over by the-

Oir**i * -Utt ett"'w" Committee and ln the absenc€ of

Chalrperson, e,i,tl'"- Co"lttee, the 
- 
Ex-officio Members of the

E<cqrtveCommitteemayelectanomciaungChairpersonamong
Uprsclves.

v

(2) The Executive Committee shall manage, administer and supervise the
day to day activities of the Trust.

(3) The ExecuWe Committee shall formulate and finalize the scheme for
delegatlon of finarclal powem.

12. Co.nmtttB.- (1) The Executlve Commlttee may constlhJte commtttee or sub-
oommlttee to fum[ the oblectves of the Trust or such other task that may be
Nlgned or <lelegated to lt by the Executve Commlttee .

(2) The committee or sub-committee so constihrted under sub-rule (r) shall
dtsdurge the duties and responslblli0es under these rules and in
o(erdse of such powers and functons as may be specified by the
E(eoJtive Committee,

t3. Implomcrtruon of l.lGtt0n€d prorcct3 by Uro Excoitvc CommlttG€.-(l)
Th€ E(ecutfve Commlttee Srall lmphment the ldenuffed proJects conslstent wlth
the oblecuves of th€ Trust as approved by the C'ovemlng 8ody.

(2) In lmplementaUon of the projecG refened to ln the sub-rule (t), the
&eclttve @mmlttee shall d€|\/ise lts own procedure conslstent wlth the
Ad and rules made there under.

la. }bnlbdng of .xploratlon projedt.-( 1) The Trust sh.ll monitor the
implementatlon of the projects elther by lBelf or bry engEglng any entity.

(2) For the purpces of sub-rule (l), the Trust may devbe its own

Eocedure coa|sistent wlth tie Act and rules made there under.
15. ttlGGdngE of thc GoYunrlng Borfy.- (r) The Govemlng Body shall meet at
least once ln a year.

(2) The meeurEs of the Goveming Eody shall b€ presld€d over by the
Chalrperson of the Goveming Body and in the absence of the

Chalrperson, @vemlng Body, the ex.ofncio Members of the Goveming

Body may elect an o,ffidaUng Chalrperson among themselves'

\



(3) The mettngs of he Executlve Commiftee may be efther phpical or

vlrtJal or by clrculatlon or by comblneUon of bo$;

Pro,tdcd that the meeUng by drculatlon strall mt appV to adoption of

acounE of the Trust and for recommeMa0oo to Go/€mlng Body for

approval of annual plan, annual bu@et and rnnual report of the Trust'

lT.tldc.endeepndriormrrdngo'cou.rnlnglodyrndEr.Cr,tlvt
fimth.- (1) The-Galrpcrson or Member Scoetary d the Gorrcmlng Body vi'lth

onc;t tu,e Chalrpcrson,'Covemlng Body shall convcnc mcctlng of thc Govcmlng

Eody by gMng. mlnlmum f,ftecn drys notke to all members:

Pro\rlded thlt the Chalrperson, Govemlng Eody mty authorlze to

convlne ! meeung wlth r shorter notlce pedod'

(2) The Chalrperson or Member Secrctary of the ExccuUve Commltte€ wlUr

conscnt of Ure 
-narperson shall c&rrrcne nreedng of the Executlvc

Commlttec by glvlng a mlnlmum swen days notlce to all members:

Prurld€d that chalrperson of the Excolwc commlttec mty authorlzc

b conwne a me€ong wlth a shortcr nouce perlod'

(3) NoEce for any m€eflng may lnchde an agenda for thc meeung' drtft

mlnuEs of the .iariiinJting and acuon-taken r€port on the mlnutes

of the ea rller meeUn€.

rS. Ququmlbr,tt Ang..tri The quorum for any meetlng of the Govemlng

Eody shall be four.

(2) Thc quorum for any meeUng of the Executlve commlttee shall be four'

19. hw.]r, lrudc..nd Rryndbllltlor o! xmD'r-lcrdry of Er'cuuvr
diiilii.'f r) Tne manuer secretrry of the E(Gcuthrc @nmlttee shall"

(l) Manage the Trust subJect to the superlntendence' control and
' - 

dlrecflon of the Executve Cornmltte€; snd

(l) exencb€ such admlnlstratlvc and flnanclal porrrcrs- ::-,1t:, f
delegated by the ExecuWe ComTittee ot as m'y be asggneo oy

$e ihairperson, ExecuUve Commltt€€'

(2) The Meflrber Socretary of the-. E<ecuttve 
^qommlttee 

shall have the

followlng duu€s;i;sp;lbllites, wlthout pr€Judice to the generalltv

of suFrule (1), namely:'

(l) To cause the preparation of the annual olan and rclated annual

u,rog.t tii:;ffi;-ffi to the Execuuve c'mmlttee fior

constoenuon and for further recommend'tlon to the Goveming

Body;
(ll) To ensurc due dlllgence has. been before conslderlng

proposals- It-prof""t " 
be undertaken bv the Trust in

,caoroanc"-'*r'il st" b"tt Pracdces' procedure' rulcs or

directions of the Executive Co'nmlttee;

(lll) To ensurc hat tre 
'ctlvltles 

d the Tnrt are b€lng conducted in

..*td.#;H't'irl-Jiffi pnn ana rclated annual budgeq and

"o ul



(iv) To submit to the Goveming Body the annual plan for each
linancial year, as approved by the Executive Committee, with a
copy to Flnance Oepartment, Government of Jammu & Kashmir,
through the Mlnlng D€partment, Covemment of Jammu &
Ktshmir by the end of January of previous financial year.

20. Annull Plen.-(l) The Member Secretary of the Executive Committee shall,
bcfore Ule beglnnlng of each flnanclal year, lnluate process of preparauon of plans
fbr Srort term and long term proJects proposed to be undertaken by the Trust in the
ensulng llnarrclal year, to be refened as the annual plan, including details of
acti\rlues to be undertaken or to be cornphted and expected Ume for compleuon of
the prorects and co6t hr such projects;

(2) The annual plan shall contaln all projects, progftlms, acUvtties proposed
to be undertaken by the Trust for achievlng its objecWes and shall have
dearly demarcated milestonG.

21. Annual Budgpt - The Member Seoetary of the Executtue Commlttee strall,
befiore the beglnning of each financial year, inftiate process of preparaton of an
annual bu@et in advance containing the details of the proposed income and
expendlture on activitles covered in the annual plan for ensuing financial year,
including the legal, administrative and other costs, and exp€nditure proposed to be
lncuned by the Trust together with details of the funding requirements in this
regErd, to be refened to as the annual budget whkh shall be approved by the
Executrr€ C.ommmee for onward approval of the Goveming Body well in advarrce.

22. Appoval d t,rG Annuat Plan and t,lo Annual 8udg€t-'(f) The annual
plan and the annual budget shall be laid before the Goveming Body for its approval

thirty da)6 before the commencement of each financlal year.

(2) The Member Secrctary of the Executive Committee shall, on receipt- 
of the copies of the duly approved annual plan and the related

annual budget from the Member Secretary of the @veming Body,

submit the same to Finance Department, &vemment of lammu &

Kashmlr through Mining Department, Govemment of Jammu &

Kashmir within a perlod of thirty da)6 from the date of receipt of
approval of the Goveming BodY.

(3) wi$out prejudice to the provisions of sub-rule (2), the Trust may' ' 
undertake &penditure for activities that are not appmved in the

annual plan including the administuative charges subject to

specific approval bV the Chairperson, Governing Body' ang

concutrence of the Rnance Department, Govemment of Jammu &

lGshmir whlch shall be hid before the Govemlng Body in the no't

annual budget.

(4) The annual plan and related annual-budget may be amended. at

any Ume *[lttt to the apprwal of the Chairpersol' 91e111T.
Boiy, ana conc'rtence of the Finance Oepartment' Govemment or

lammu & x.sttmit 
"ftrttt 

shall be lakl bebrc the Gonemlng Body ln

the next Year Plan or budget'

23. Annuet R4ort'(l) Th; il;;t-G'&rv of the Executlve commlttee shall'

u,ltlrin nlnety days of Oe eni il each nnanciat year' submlt an annual repoft

contalnlng such lnformauon .i O*'J tpptoprlate by the Executive Cornmittee'

.r
\
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(2) The annual report shall be approved by tre Executive Committee

ard shall contain details, inter alia, of he activiUes completed by

the Tnrst during the financial year and fte expenditure incuned by

the Trust durlng such financial year.

(3) A copy of the annual report shall be sent to the Govemment within
a perld of thirty dala from the date of its approval by the
Executive Committee after approval of the Goveming 8ody.

2{. Flnendrt yaar.-(l) The accounUng or linanclal year of the Trust shall be front

the lst of Aprll to the 3lr of Mardl.

(2) The ffrst year of operaUons of the Trust mry be a partlal year'

25. Hltnbnanca and Audft ot Aountr.-(l) The accounts of the Trust shall be

rnalntalned ln the brm, mode and manner as may be dedded by the ExecuWe

Commltbe.
(2) The accounts of the Trust Fund shall be audited ln such manner as

may be decided by the F-xecutive Committee'

(3) After the audit reEned to in sub-rule (2), the Trust shall submit the

annual report to tlc Goveming Body.

By ordGr of lJcttbnant Got emor.
ilt-

(Ashwani Kumar) IAS

Flnanda! commlsloocr (Addldonal chlet s€q€tary)
No: GM-MNG/14U12025-U 

- 
Dated:29'06'2026

C-opy b the:
l. All Flnancial Commbslone(s)'
2. Dlr€cbr General of Pollce, J&K.

3. Prlnclpal S€cretary to the HonU€ Ueutenant Govemor'

4. All ftlnclPal Secretiries to the Ctovemment'

5. All CrmmEsloner/ Seoetaries to the Govemment'

6. Jolnt S€ctetary (JAK), Minisby of Home Affal6, Govemment of India'

7. Prl,lcipal Accountant General, l&X.
8. Dhrlslonal Commlssioner, Kashmir/ Jammu'

9. All Heads of Departsnentri/ Managlng Dlrectors'

10. All DePutY Cofitmissioners'
I l. Dlrcctor, C'eology and Mining, J&K'

t2. Dlr€ctor; AchierG, Archeologry and Museums, J&K'

ii. r'ranagrng Director, l&K Mineral Limited corporation'

il. C"n*"r Itanager, Go/emment Press, Jammu / srylagar'

;5. osD ,,td, no,i'uG o.p,tv Chief Minister, J&x' UT' Minlster In-charge Mining

Department.
16. ttivate Secretary to Chief Secretary, l&K'

i;: il;il -s**t 
,Y to Flnancial Commlssioner (Additional Chief

Mlning DePartment.
lE. In-ch;rge Website, Mining Department'

*creta ),

Under Sec tho

ob'
A

Khan)


